ontested commercial cases disposed during the month of December-2021

District Case No. Petitioner NameAdvocate Date ofWhether Date  ofDays forNature ofDate Number Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal of of daysSection
Name on was sought and (Conteste exec for
Pre-Insitution d /ution execution
Mediation did Settled) of of decree
not take place decr from date
(Yes / No) ee of

decision

ISH. BHARAT] OMP COMM-DAMAN IPRASHANT 18.05.2018 10.12.2021 [1302 IContested |------|--------- U/s 34 of
IPRASHAR, 148/20 IMALHOTRA VS|ISHARMA - |Arbitration
IDISTRICT IBOMBAY &

WUDGE IMERCANTILE Conciliation|
(COMMERCIAL ICOOPERATIVE lAct, 1996
ICOURT)-01 IBANK

(w.e.f -

20.07.2021)

2 |SH. RAJNEESHICENTRAL [|ARB. AJ{KAMAL KUMAR[SH MUKESH|07-12- [NO 10-12- 1098 ICONTESTE[NA  [NA IARBITRAT]
[KUMAR GUPTA| COMM.)/74/ Vs R.P. CELLKUMAR 2018 2021 ID ON AND
IDJ |2018 INORTH MCD[BHARDWAJ ICONCILIA
ICOMMERCIAL IKAMAL KUMAR| [TION ACT.
ICOURT, THC Vs R.P. CELL 1996 U/S|

INORTH MCD 34

3 [SH. PAWAN KR.CENTRAL [NIL
JAIN, DISTRICT]
WJUDGE,
(COMMERCIAL
ICOURT)-03, TIS
IHAZARI COURT,

IDELHI
b4 MS NISHAICENTRAL [CS (COMM)-SURAJ PRAKASHISH. S.K. SINGH [22.02.2021 [YES 06.12.2021 [287 ICONTESTENIL [NIL [RECOVERY]|
ISAXENA, 657/2021 ISHARMA VS| DAYS [D OF MONEY
IDISTRICT INORTH DELHI|
JUDGE, IMUNCIPAL
ICOMMERCIAL ICORPORATION
ICOURT-04
CS (COMM)-PAWAN KUMAR|SH. S.K. SINGH |09.02.2021 [YES 06.12.2021 [300 ICONTESTENIL |NIL RECOVERY]|
4139/2021 ISURI VS. SOUTH] IDAYS [D IOF MONEY]|
IDELHI
IMUNCIPAL

ICORPORATION




District Case No. Petitioner NameAdvocate Date ofWhether Date  ofDays forNature ofDate Number Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal of of daysSection
Name on was sought and (Conteste exec for
Pre-Insitution d /ution execution
Mediation did Settled) of of decree
not take place decr from date
(Yes / No) ee of

decision

CS COMM-M/S DEVRAHAISH. S.Clo6.11.2020 14.12.2021 403 ICONTESTE RECOVERY]|
1688/2020 ICOMUNICATION |[AGGARWAL IDAYS [D IOF MONEY]|
IVS. SUBHASH
IDIWAN
ICS (COMM)-PEE SABHARWALSH. L.C. SETHI [03.11.2018 |YES 15.12.2021 [1138 ICONTESTE|NIL |NIL IRECOVERY]
284 /2021 [TRADERS VS| IDAYS D IOF MONEY]|
JAIN HOSIERY]
INDUSTRIES
ICS (COMM)-ASHA RAM AND|SH. SACHIN|o7.03.2019 [YES 16.12.2021 [1015 ICONTESTE|NIL [NIL IRECOVERY]|
264/2021 ISONS VS. PALKHO[KUMAR JAIN IDAYS D IOF MONEY|
[ENTERPRISES
CS (COMM){MANJU  GUPTAJSH. S.K. SINGH [02.02.2021 [YES 17.12.2021 [318 ICONTESTENIL |[NIL IRECOVERY]|
393/2021 IVS. NORTH| IDAYS ID IOF MONEY
IDELHI
IMUNCIPAL
ICORPORATION
5 |SH. ASHWANICENTRAL [NIL
UMAR
ARPAL,
ISTRICT
UDGE,
OMMERCIAL
OURT-05
6 H. MANMOHANI|CENTRAL [NIL
HARMA,
ISTRICT
UDGE(COMME
CIAL)-06,

ENTRAL




District

Case No.

Petitioner NameAdvocate
VS Respondent
Name

Date
Registrati
on

of Whether

Date
Urgent ReliefDecision disposalDisposal of of
was sought and (Conteste exec for
Pre-Insitution /ution execution
Mediation did of of decree
not take place decr from date
(Yes / No) ee of
decision

ofDays forNature ofDate Number Act
daysSection

Settled)

ISH. DINESH|West INIL
IBHATT DJ|
(COMMERCIAL
ICOURT)-01
ISH. GURDEEPWest INIL
ISINGH, LD
IDISTRICT
WUDGE (COMM)-
o2, WEST, THC),
IDELHI
ISH. SANJEEVINEW CS/570/2019 [M/S GRIM TECHJBIPIN KUMARP3-07-2019F 23-12-2021[885 IDECREED | - U/s 136
JAIN, DISTRICTIDELHI I[ENTERPRISES IPRABHAT
JUDGE Vs
(COMMERCIAL ILARSEN AND
ICOURT)-01 [TOUBRO LIMITED|
ICONSTRUCTION
JAND OTHERS
JOMP IAST KUMAR|VISHNU KANTJj02-08-2019} 14-12-2021 [886 IDISMISSE [ - U/S 34
COMM.)/144/ [MONDAL IPANDEY ID
2019 Vs
I[ESCORTS LTD|
IAND OTHERS
lOMP IM/S ICONKESHAV 10-12-2019 | 10-12-2021 [732 IDISMISSE | - U/S 34
COMM.)/226/ [SLEEPER TRACKIRANJAN ID
019 IPRIVATE
Vs
IRAIL VIKAS
JOMP [TEJ KUMARJRAMESH 18-12-2020 | 08-12-2021[356 IDISMISSE | - U/S 34
COMM.)/107/ [NAGARWAL, EX{CHANDRA D
2020 [ENGR
Vs
IMAHIPAL SINGH




District Case No. Petitioner NameAdvocate Date ofWhether Date  ofDays forNature ofDate Number Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal of of daysSection
Name on was sought and (Conteste exec for
Pre-Insitution d /ution execution
Mediation did Settled) of of decree
not take place decr from date
(Yes / No) ee of

decision

ISH. GURVINDER] ARBTN INCC LTD. VS. . PRIYA0.10.2018 14.12.2021 [1162 IDISMISSE u/s 34
IPAL SINGH, 5737 /2018 [INDO ALUSYSKUMAR D OF
IDISTRICT INDUSTRIES LTD. IARBIRATI
JUDGE ON  AND
(COMMERCIAL ICONCILIA
ICOURT)-02 TION ACT|
1996
JOMP (COMM.) [UNION OF INDIA |SH. NAVAL06.01.2021 [NA 10.11.2021 (649 IDISMISSE [NA [NA U/S - 34
o3 / 2021 IVS. M/S. PCM|SINGH ID OF
CEMENT IARBIRATI
CONCRETE PVT, ON  AND
ILTD. ICONCILIA
TION ACT]
1996
OMP (COMM.) DR. ANSHUMANISH. 4-08- INA 24.12.2020 |508 ALLOWED [NA |NA U/S - 34
53 / 2020 ROY VS. THEGURVINDER [2020 OF
ILEPROSY ISINGH IARBIRATI
IMISSION TRUST]| ON  AND
INDIA & ORS. ICONCILIA
TION ACT]
1996
IOMP (COMM.) [KARUNA ROY &SH. 126.08.2020|NA 24.12.2021 486 ALLOWED [NA |NA U/S - 34
61 / 2020 ORS. VS. THEGURVINDER OF
ILEPROSY ISINGH IARBIRATI
IMISSION TRUST] ON  AND|
INDIA & ANR. ICONCILIA
TION ACT]
1996




District Case No.

180

ISH.
JAIN,
IDISTRICT
WUDGE
(COMM.)-03

SANJIV|

LD.

Petitioner NameAdvocate
VS Respondent
Name

Date
Registrati
on

of Whether

Date
Urgent ReliefDecision disposalDisposal of of
was sought and (Conteste exec for
Pre-Insitution /ution execution
Mediation did of of decree
not take place decr from date
(Yes / No) ee of
decision

ofDays forNature ofDate Number Act
daysSection

Settled)

ARBTN IBHASIN H. 17.07.2018 24.12.2021 [1257 IDISMISSE u/s 34
3078 / 2018 INFOTECH AND|KRISHAN ID OF
INFRASTRUCTUR [CHANDNA IARBIRATI
[E PVT. LTD. VS. ON  AND|
GAURAV ICONCILIA
IKHANNA & ANR. TION ACT|
1996
JOMP [UNION OF INDIASSMRATI 15-02-2019 [NA 07-12-2021 1026 IDISMISSE [NA [NA 34
COMM.)/35/2 Vs M/S ARORAICHATURVEDI D |Arbitration
019 ICONSTRUCTIONS &
COMPANY PVT] Conciliation|
ILTD IAct
JOMP IDELHI JALSAKSHI POPLI [04-11-2020 [NA 16-12-2021 407 IDISMISSE [NA [NA 34
COMM.)/89/2 BOARD Vs ID |Arbitration
20 IDIGVIJAY &
ISANITATION Conciliation|
IAct
CS IBRAHMOS ANJU l05-08-2021|NA 16-12-2021 [133 IDECREED [NA [NA 39 Civill
COMM.)/269/ AEROSPACE JAGRAWAL [Procedure
021 IPRIVATE Code 1908
ILIMITED Vs
IAVIATOR
ISHOPPER
JOMP IM/S RAMACIVILA K TRIVEDI |05-08-2019|NA 22-12-2021[870 IDISPOSED [NA |[NA 34
COMM.)/145/2[INDIA |Arbitration
o19 ICONSTRUCTION &
PVT LTD Vs Conciliation|
CENTRAL PUBLI(Q |Act
IWORKS
IDEPARTMENT




District

Case No.

Petitioner NameAdvocate

VS Respondent
Name

Date of Whether
Registrati Urgent
on

Date  ofDays forNature ofDate Number Act
ReliefDecision disposalDisposal of of daysSection
(Conteste exec for
/ution execution

of of decree

decr from date

ee of
decision

was sought and
Pre-Insitution
Mediation did
not take place

Settled)

(Yes / No)

JARBTN/2541/2 ]ADARSH  VIDYA| lo4-07-2018 23-12-2021 ISET ASIDE 34
018 IMANDIR Vs EDU| |Arbitration
ISMART SERVICES &
Conciliation|
|Act
JOMP B S SANGWAN VsiS W HAIDER  [12-02-2019 [NA 24-12-2021 1046 IDISMISSE [NA [NA 34
COMM.)/29/2 [UNION OF INDIA ID |Arbitration
o19 &
Conciliation|
|Act
h2 |SH. PREMSOUTH INIL
IKUMAR
IBHARTWAL
IDISTRICT
WUDGE
(COMMERCIAL
ICOURT)-01
3 [SH. VINAY[SOUTH ICS(COMM)/103|P.P. SHARMA VS|PREM KUMAR [12.02.2020 [No 04.12.2021 ICONTESTE|04.12./04.12.2021 [Suit for
UMAR 2020 IDHIRAJ PRASAD ID 2021 [Recovery
EEHANNA,
IDISTRICT
WUDGE
(COMMERCIAL
ICOURT)-02
CS [UNION BANK OFKAMAL KANTJ10.07.2018 [No 06.12.2021 ICONTESTE|06.12./06.12.2021 [Suit for
[DJ/658/2018 [INDIA VS. PIYUSHICHHABRA ID 2021 [Recovery
RAJPOOT AND
ORS.




District Case No. Petitioner NameAdvocate Date ofWhether Date  ofDays forNature ofDate Number Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal of of daysSection
Name on was sought and (Conteste exec for
Pre-Insitution d /ution execution
Mediation did Settled) of of decree
not take place decr from date
(Yes / No) ee of

decision

ICS(COMM)/8/2[PLANET IKUNAL KALRA [08.01.2020 14.12.2021 ICONTESTE[14.12. [14.12.2021 [Suit for
020 IADVERTISING ID 2021 [Recovery
IPVT LTD VS. GOLH|
GREEN
BUILDCON  PVT|
ILTD AND ORS.

CS IDEVESH KUMARINARENDER [18.08.2018 [No 15.12.2021 ICONTESTE [15.12. [N/A. Suit for
IDJ/774/2018 |[VS. DDC CA TOVIKUMAR ID 2021 [Recovery
INETWORK PVT]
ILTD AND ORS.

s [SH. RAJ KUMARSOUTH- _ [NIL
ICHAUHAN, LDJEAST
IDISTRICT
DUDGE
(COMMERCIAL-
ICOURT),
SOUTH-EAST,
ISAKET COURT

15 [Vacant Court ofSOUTH- INIL
[Ms. Raj Rani[EAST
[Mitra,

[District Judge]
(Commercial)-02




District Case No. Petitioner NameAdvocate Date ofWhether Date  ofDays forNature ofDate Number Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal of of daysSection
Name on was sought and (Conteste exec for
Pre-Insitution d /ution execution
Mediation did Settled) of of decree
not take place decr from date
(Yes / No) ee of

decision

ISH. SANJAY] [M/S VRINDAIABISHEK [27-07-2019 21-12-2021 874 IConteste Suit  Forj
ISHARMA-I [PAPERS PVIJAGGARWAL AND| d Recovery
LTD VS M/SRAHUL MEHTA
IMICRO
[PRINTS LTD

ANIL KUMARRS YADAV ANDj07-06-2019 01-12-2021 loo4 Suit  For
JANAND VSRAJESH KUMAR Recovery
[RAJEEV
[SAUMITRA

7 |MS. SARITAINORTH IC.S.(COMM)- [SUNIL KUMAR|VIVEK 130.10.201 |----- NIL----- 01.12.202 [763 SETTELE |[---- |---- SUIT FOR
[BIRBAL, [EAST h120/2019 PROPRIETOR |SHARMA o 1 ID INIL--[NIL----- RECOVER|
IDISTRICT OF A.V.§ - Y
WUDGE, IMANUFACTURI
(COMMERCIAL ING CO. AND|
ICOURT) IANR.

(w.e.f- Vs

20.07.2021) SANDHYA
TYAGI
[PROPRIETOR
OF BRIGHT]
IGARMENTS

C.S.(COMM)- |ANIL KUMARJVIVEK 130.10.2019 |----- NIL----- 01.12.2021 [763 SETTELED [----- |----- SUIT FOR|
121/2019 IPROPRIETOR OFSHARMA INIL-- [NIL----- IRECOVERY]|
[ESSAY  SPORTS -
IAND ANR.

Vs

ISANDHYA TYAG]
[PROPRIETOR OH
BRIGHT
GARMENTS

IC.S.(COMM)- |VIKAS GUPTAM.K SHARMA [02.11.2019 |---- NIL----- 02.12.2021 [760 SETTELED |---- |---- SUIT FOR|
123/2019 [PROPRIETOR OH INIL-- [NIL----- IRECOVERY]
IM/S VIKASH] -
IENGINEERS
Vs
ISURENDRA
IKUMAR
IVERMA,PROP. O
IM/S V.N|
[TRADERS




District Case No. Petitioner NameAdvocate Date ofWhether Date  ofDays forNature ofDate Number Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal of of daysSection
Name on was sought and (Conteste exec for
Pre-Insitution d /ution execution
Mediation did Settled) of of decree
not take place decr from date
(Yes / No) ee of

decision

IC.S.(COMM)- |PAWAN IM.P 28.02.2019 }----NIL----- 01.12.2021 {1007 ICONTESTEf----- |----- SUIT FOR|
24/2020 IMAHESHWARI VSCHOUDHARY ID INIL-- [NIL----- RECOVERY]|
SHITLA MISHRA F--
IC.S.(COMM)- [IDBI BANK LTDJ/VIVEK KUMAR [07.03.2020 |----- NIL----- 00.12.2021 [640 ICONTESTE[----- |----- SUIT FOR|
31/2020 IVS. NAZAR ID INIL-- [NIL----- IRECOVERY]
IMOHD. -
IC.S.(COMM)- [BANK OH 06.03.2021 |----- NIL----- 13.12.2021 [282 SETTELED f----- |----- SUIT FOR|
27/2021 IBARODA VS| IN INIL-- [NIL----- RECOVERY]|
SANJEEV KUMAR| ILOKADALA}---
JAND OTHERS. T
IC.S.(COMM)- |[VECTUS ISHRIHAR 6.10.2021 |---- NIL----- 13.12.2021 |68 SETTELED [----- |-----
62/2021 INDUSTRIES LTDTRIPATHI INIL-- [NIL-----
V/S POLUS & -
IPOLUS & ORS
C.S.(COMM)- [INDIAN IPREM 16.10.2020 }---- NIL----- 20.12.2021 430 SETTELED |---- |---- SUIT FOR|
53/2020 OVERSEAS BANKICHHETRI INIL-- [NIL----- IRECOVERY]|
V/S KAMLESH] -
IMISHRA




District Case No. Petitioner NameAdvocate Date ofWhether Date  ofDays forNature ofDate Number Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal of of daysSection
Name on was sought and (Conteste exec for
Pre-Insitution d /ution execution
Mediation did Settled) of of decree
not take place decr from date
(Yes / No) ee of

decision

IC.S.(COMM)- |BANK OF INDIABBORNALI 16.08.2018 |----NIL----- 23.12.2021 [1225 SETTELED [----- |----- SUIT FOR|

48/2019 VS NEERAJISINGH INIL-- [NIL----- RECOVERY]|
IKUMAR F--

C.S.(COMM)- [M/S R.L SALESK.SUNIL 29.08.2018 }---- NIL----- 22.12.2021 [1211 ICONTESTE [-----  |----- SUIT FOR|

li9/2019 PVT LTD VS| D INIL-- [NIL----- RECOVERY]
IMAMTA RANI -

IC.S.(COMM)- [BSES YAMUNARAHEEL 17.08.2020 |----- NIL----- 13.12.2021 Y83 ICONTESTE}----  |---- SUIT FOR

l42/2020 POWER LTD VSKOHLI ID INIL-- [NIL----- RECOVERY]|
IFIRDOSH ZAHAN F--

IC.S.(COMM)- [THE BSES[PRASHANT 5.01.2021 |---- NIL----- 23.12.2021 [352 SETTELED f----- |----- SUIT FOR

[7/2021 YAMUNA POWERKUMAR INIL-- [NIL----- IRECOVERY]|
LTD VS. AJIT| -
ISINGH

JARBA(COMM): ARUN KUMAR VS JARCHIT 19.03.2021 }---- NIL----- 24.12.2021 [280 ICONTESTE[----- |----- IUNDER

I 01/2021 ISHRI RAMIKAUSHIK ID INIL-- [NIL----- ISECTION
IFINANCE PVT - 34
ILTD.




IMS.
IANIL SHARMA,|
IDISTRICT
UUDGE,
(COMMERCIAL
ICOURT)

District

NIVEDITAShahdara

Case No.

Petitioner NameAdvocate

VS Respondent
Name

Date

on

of Whether
Registrati Urgent

Date
ReliefDecision disposalDisposal of
was sought and
Pre-Insitution
Mediation did
not take place
(Yes / No)

ofDays forNature ofDate Number Act
daysSection

(3
(Conteste exec for
/ution execution
of of decree
decr from date
ee of
decision

Settled)

9

IMS.
ISUKHVINDER
IKAUR

Shahdara

INIL

Rro

ISh.
|[Kumar,
ILd. DJ (C.C.)

Vinod|

INORTH-
WEST

INIL

1

MS. BARKHA

GUPTA, DI(COMM)

INorth

INIL

22

ISH.
IDUDANI, DJ|
(COMMERCIAL)

HARISHSOUTH

WEST

IOMP (COMM)
1/2019

ISOHAN PAL
ISHARMA VS M/S
ISHRIRAM
[TRANSPORT
[FIANCE CO. LTD,
IJAND ORS

INISHANT
ISHARMA,
IPRABHAT
KUMAR

4.05.2019

ICONTESTE[Nil  [Nil 34
ID IARBITRATI
OBN ANDy
ICONCILIA
[TION ACT,
1996

13.12.2021 [926
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